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Telecom Regulatory Authority of India 
Notification 

 
New Delhi, the 28th of December 2001. 

No.311-6/2001 -TRAI (Econ.) 
 

 

-
TRAI 

Regulation. 
 
 

THE TELECOMMUNICATION INTERCONNECTION (PORT CHARGES) REGULATION 
2001 

(6 of 2001) 
 

Section I 
Title, Extent and Commencement 

 
1.  Short title, extent and commencement: 

 
 called “The Telecommunication Interconnection (Port Charges) Regulation 

2001” (The Regulation). 
 

 
 

 In this Regulation, a “Port” means a place of termination on a Switch/ distribution frame to provide a 
Interconnecting 

 
 

official Gazette. 
 

  
 

Section II 
2.   Applicability 

 
    
Regulations under Section(s) III and IV of “The Telecommunication Interc

 
 
 8 2A  2007. - 

required  
 
 

                                                 
8 Ins.  Regulations,  2007 , reg. 2 (w.e.f. 01.0  

Free Hand



743

 

-
 

 
st 

accordan

-  
 

-

accordance with the charges specif  
 

-

- 
 

 
 st day of April 2007 

regulations and the interconnection provider shall accordingly raise the demand note or the invoice, as the 
 

 
st day of April, 2007 

these regulations and the interconnection provider shall raise the demand note or the invoice, as the case 
 

 
-

st day of April, 2007. 
 
(

 
 
9[2B. Port charges on or after the 1st October, 2012. - -

te to the interconnection provider. 
 

 
half  y  

 
 

                                                 
1     
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interconnection s -  
 

these regulations and the interconnection provider shall raise the demand note or the invoice, as the case 
 

 
ply in case the interconnection 

 
 

Section III 
3. Reporting Requirement 

 

 
 

Authority within such period directs otherwise. 
 

within 45 days of their implementation. 
 

the Auth  
 

Reporting Requirement. 
 

Section IV 
 

4. Review 
 

s. 
 

 
 

Section V 
 

5. Explanatory Memorandum 
 
This Regulation contains at Annexe A, an Explanatory Memorand
reasons for issuing this Regulation 
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Section VI 
 

6. Interpretation 
 
In case of dispute regarding interpretation of any of the provisions of this Regulation, the decision of the 

 
 
 
 

 
By Order 

 
-cum-  
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SCHEDULE I 
 

PORT CHARGES 
 

ITEM ‘PORT’ CHARGES 
 

 
  

 

 
28.12.2001 

 
     
 

  

 
Charges for ‘Ports’ 

d in 
 

 
 
 
 

(3) ‘Port’ Charges covering 
all switches 

 
No. of ‘Port’ 

 
 

33 to 64  
 
 

 

 
‘Ports’ Charges in Rs. 

N*55,000 
8,80,000 + (N-  
3,60,000 + (N-  

20,00,000 + (N-  
29,60,000 + (N-  

 
 
 

Notes: 
 

permitted alternative lower charges. 
 
(2) N refers to the number of ‘ports’ demanded by the Interconnection Seeker within the capacity ranges 
under the column ‘No. of Ports’. 
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10[SCHEDULE II] 
 

 
PORT CHARGES 

 
 

ITEM 
 

 
‘PORT’ CHARGES 

 
 

 

 
1st April, 2007 

 
 

 
 

Charges for ‘Ports’ (other than the Port Charges for Internet, 

 
 

 
 
(3) ‘Port’ Charges covering 
all switches 

 
No. of ‘Ports’ 

 
 

 
 
 

 

 
‘Port’ Charges in Rs. 

N*39,000 
6,24,000 + (N-  
9,84,000 + (N-  

14,48,000 + (N-  
21,84,000 + (N-  

 
 
Note.–N refers to the number of ‘Ports’ within the  capacity ranges under the column ‘No. of Ports’.] 
 

 

                                                 
10  Amendment Regulations 2007, reg. 2 (w.e.f. 01.0  
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11[SCHEDULE III]  
 

 
 

PORT CHARGES 
 

 
Item 

 

 
Port Charges 

 
 

Implementation 
 

 
 

 
 

 
Charges for ‘Ports’ (other than the Port charges 

 
 

 
 

 
 

 
per port per annum 

for providing port in 
 

 

 
 

port per annum for 
providing port in Tandem/ 

 

 
4,000 

 

 
10,000 

 
 

th  
 
Note 2: ‘The Telecommunication Interconnection (Port Charges) Amendment Regulations, 2007 (1 of 

 
 
 
 
 
 
 
 
 
 
 
 

 
 
 

                                                 
11 Amendment Regulations, 2012, reg. 3  (w.e.f. 18.0  
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